IN THE CENTRAL ADMINISTRATIVE TRIBUNAL'
: . JAIPUR BENCH '

o Jalpur this the 12th day of October 2010

o ORIGINAL APPLICATION NO 448[2010

- CORAM S o 1;

e

I

: HON BLE MR M L CHAUHAN JUDICIAL MEMBER |
Balla son of Shri L|Ia Ram aged about 50 years, reS|dent of Bhatawal
. Tehsil Kumher, District Bharatpur, Ex. Causal Labour, Card No. 059230 .
(Ra|I Path N|r|kshak Bandlku1), Northern Western Rallway, Bandikui.

everneeens Apphcant L

B (By Advocate Mr G P Kaushlk)

VERSUS

1. Unlon of India through the General Manager Northern Western
‘Railway, Jaipur.

2. Divisional Rallway Manager Northern Western Rallway, Jalpur -
- Division, Jalpur :

3. RaIIA Path "Nirikshak, Bandnkm (Yantrlkl,), ‘Northern Western
" Railway, Bandikui, District Dausa. ' T

| R ...... Respondents.
(Ey Advocate: _f;-4—--4f—-é-5 ST o | | B
- | ORDER(ORALj
: The appllcant has f|led thls OA thereby praylng for the foIIowmg

rellefs -

. (i) - That the services of the applicant be regularized on the

) post of Gangman from_the date the services of the. person -

~ junior to the applicant have been regularized; and - ©

. (iiy the applicant be also given consequential benefits and ,
o (i) that the respondents . be directed to pass the necessary . '
: - orders for appointment of the humb|e appllcant on the post :

" of Gangman; and . e
(iv) . ‘that the applicant be aIso glven the cost of f|l|ng thIS

.~ application; and - _ :
(v) - Any other relief th|s Hon’ble Court may deem flt in. favour<
" of the applicant be aIso passed. . :

2 From the materlal placed on record it is _evident that the
' appllcant was engaged as Casual Iabour on 29.11. 1979 and he had

o



‘v 4

Ha'd

worked for 4.0'days in the year 1980 and for 96 d‘ays.inthe year 1984.
The applicant has not shown any decision or the'rulve where the Casual»
Iabour who had worked for few days can be regularlzed The applicant .
is seekmg relief on the baS|s of one person, Shri Chhidda, who was
appointed on 0_5.09.1980, h|s>serV|ces had been regularized whereas
the a'pplicant who appoi'nted on 29.11. 1979, his serviCes has not been
regularlzed On this vague averment made by the appllcant no relief
can be granted to him. Admlttedly as per own showmg of .the
appllcant he had worked as Casual labour from 1979 to 1987. Even on

this, Ar%\brehef can be granted to the appllcant thereby regularlzmg h!s

' serVIceSak l’fu/) bl L) /ﬁ/ﬁﬂ‘;f’(

3.' The Apex Court in the case of State of Karnataka vs. Uma
Devi, 2006 SCC (L&S) 753 has cIearIy held that appomtment to the
public post has to be made accordlng to constitutional provision and
the services of daily wagers, who have been appoi’nted dehorse the

~ rules cannot be regularized. Looking _the matter from any angle,'I' am
~ of the view that the applicant has not made out any case for the grant

of relief. Further the Apex Court in the case of C. Jacob vs. Director’
of Geology and Mining and Another, 2008(2) SCC (L&S) 961 had
held that CoUrts or TribunaIA should not give directions in a stale claim
or dead |ssues Even on thIS count the appllcant is not entitled to any

rellef

4, W|th these observations, the OA is dlsmlssed at admnssuon stage )

itself.. ‘
)
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(M.L. CHAUHAN)

3 MEMBER (J)
AHQ



